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. : I
The applicant in this OA was sppeinted as EDBPMi
of Pallimerry B.O., Marrikal Sub Office en 9.2.65. The |

spplicant submits that his cerrect date of birth is 12.10436

and net 12.2.30 and hence he sheuld net be retired en

16,10.95, He submits that he came te¢ knew ef his date of‘_
i

birth having been wrengly recerded as 12.2.30 instead ef;

onl¥ in the year 1990, ,
12.“0.364 Hence he submitted 8 representatien te R3 dateF

Nil (A-2 ef the OA). He sent reminders alse fer the change eof.

date ef birth. Finally by the impugned erder Ne.B2/246 ddted

: |
14.8.95 (A-11) he was infermed that he will be discharged frem
|
service en attaining the age eof 65 years w.e f, 16,10.95 A.M.

en the baszis | Jthat his date of kirth is 17.10.3C.

i
2, The applicant.relies wainly en the T.C, issued!by
the State High Scheel Wanaparthy te centent that his dat$ of
birth is wrengly recerded’and it sheuld be 12.10.36 and~Hot as
12,10,30. The T.C., of the state high scheel, Wanaparthyi
where he had studied upte 8th cléss is inm Urdu at A-9 ofi

|
the CA and itsi}ranslation in English-.is at A-1C ef the PA.

3. Aggrieved by the impugned orderrdated 14.8.95 kA-ll)
|

he has filed this OA fer setting aside that theimpugned erder
deted 14.,8.95 and fer a censequential directien te the respen-
! |

dents. te centinue him unptil 12.1.2001 tresting his date lof

birth as 12.10.36. _ f

4, The regpendents centend that the applicant has signed

the details ef discriptive particulars whep he jeined service
en 16.2.65. 1In that recerd his date of birth is shewn as

20.10.30. This was recerded in his presence and he sigﬁed

D~

‘



../; .o i
the same in English as having accepted the same., Hence hé
cannet new say that his date ef birth is wrengly recerded,.
Further the applicsnt applied fer change ef date of birthi
enly sfter 25 years of his service, If he knews that his;date

eof Lirth is wrengly entered he sheuld have asked fer cerrectien
much earlier but net at the fag end eof his service. The i
respendents further centend thet the T,C., ef state high s%hool
Waneparthy is net gentine. The applicant asked te expl;ip the
genuineness eof that cértificate way back in 1990 but he Chme

te the effice te explain the genuineness eof the certific#te
enly in 1993 thereby he did net teke any initiative to-c%inch
this issue well in time, Further, he was alse given an Jppor-
tunity te explain his cenduct fer submitting & false T.Ci frem
the state high scheel Wanaparthy. As his explanatien was net
setisfactery an efficisl ef the'department was sent te M{ddle
Scheel Atmakur te check his date of birth frem that scho+l &s
in the attestatien ferm it was stated that he studied at)the
Middle scheel Atmakur. But by the time the efficial sta;'cted e
enquiry in that scheel thst scheel had slready been upgr%ded

as the junier cellege and the eld recerd pertaining te the
applicent was net available. Hewever the Headmaster eof &he
acheel advised the efficial whe visited his scheel that &he
date of birth indicated in Fasli in the Urdu certificste| can
b?%onverted te the English calender by adding 5.9!3?0. &f

that is added the date #f birth cemes as 17.10.30 which {is

same as recerded in the discriptive particulars. Hence |the
submissien ef the applicant that it sheuld be 12,10.36 is
‘ i
incerrect. 7
5. The main cententien ef the applicent fer urging

the respendents te change his dete ef birth is the scheel

certificate issued by the state high scheel, Wanaparthy. When




the respendents deubted the genuineness of the certifieaté
snd the applicant was alse given an eppertunity te explain
his cenduct it appesars ne werthwhile explsnatien was given by ‘
him. When the abeve fact was indicated in the reply stitgment

1

~the applicant did net file any rejeinder refuting that |
statement., Even at the time ef hearing the ceunsel states
&lvet his ewn versisn as given in this 0A witheut prererly
refuting the ststement in the reply. In page 3 &nd 4 ef the
CA he has given his versien te state hew it is genuine., p2ut
the whele explanatien given in that paragrapbh in the O0A is

W O .
regarding his namelf;om werthwhile reasen given in regard te

the genuineness ef the certificate of date of birth. qun
in YWis representatien hetﬁﬁt?ziﬁtei]that his date of birth

#s recerded in the scheel T.C. &t Waﬁ;parthy is te be tgléﬁfiﬁ
@s genuine, But he has net given any reasoﬁ{ZEg;it hss te be
treated as genuire &rd en what basis he had ceme te the |
cenclusien that certificate is genuine, When gquestiened
regerding his inactien in filing & rejeinder fer the sverments
made by the respendents in the reply in regard@ te the genuineness
of the scheel certificate ¢f Wanaparthyy, the lesarned ceutizel

fer the applicant submitted that theugh he wrgte te his client
fer getting the clarificatien ne reply wasi?gg;g. This
’explanation cannet be considereéj}atisfactery fer net filing

# rejeinder especially when he is relying en the state scheel

T.C. of Wanaparthy fer change ef date of birth,

6. The applicant heés signed the discriptive particvlars

even st the time of his jeining {i.e, en 16.2,65. 1In that

recerd it is clearly ststed that his dite ef birth was 12.2.30.
If he hss any deubt aheut that,he sheuld have get it#orrécted
immedistely theresfter by preducing the necessiary certif%cate
te the respendmnts. TFer seme reasens unknewn he wajted ?ill

1990 fer submitting his representatien fer the change of:éate

N



ef birth. It is pessible that durimng the peried 196% te H990

o seniority
there ceuld have been number ef discriptive rolls“ Jlist

|

|
issued by the P&T depsrtment fer EDBPM and ether staff. G&f
his request is te be treated as genuine he ceuld have asked fer

) - P Al
cerrectien te the discriptive particularﬁrwhich shewed his
date of birth &s 12.2.30, but ne such sctien hes st been
&y i |

taken,and ne explanatien in this cennectien has been given
either in his OA er in his representatien.,, All these golto

1
preve that the spplicant was imsctive fer ever 25 yesrs and

when he came te knew that he will be dischsrged shertly h%

represented his case and that tee witheut any preper matarial.
| !
7. As stated esrlier the applicent relies heavily Ln
the scheel certificate of Wanaparthy fer the change eof dake
ef birth, But the fenuineness ef this certificéate is douhted.
|
Even if it is treated &3 genuine ne cenversien table for'

cenverting the Fasli #s given in the Wapaparthy scheel certifi-

cate is givemr by the spplicant. The Atmakur scheel autthities
have éiven @ fermula fer cenverting the Fasli inte Engli%h
date of birth., As per this fermula his date ef birth coﬁes
te 17.10.30, @5 indicated in the reply statement ef the |
respendents, 1If the applicant hés get any reservatien t4
this fermula he sheuld have ebjected te this fermula and

shewdd have indicated the cerrect cenversien methed in his

rejeinder. But ne rejeinder has been filed, Hence the

cenversien methed ef éghakur scbool sheuld be tsken @s co;rect.
. : : |
8. ' The Appex Ceurt has stated that the change ef date
of birth at the fag end ef the service sheuld net be ent%rtained
and if such cases sre entertsined witheut foolproof euidence

it will heve te Dbe censidered an errer en the part ef the

respendents. The scheel certificate as preduced by the &applican—

A



is net enly net genuine but that certificste is slse net

@\

L

Tl the |

an irrefutable preef fer ceming te the cenclusien ket the

change of date of birth is mecessery.

9.

fer grenting the prayer fer change of date eof biith. In the

result the CA is dismissed @s having re merits. Ne cests.

sd

In view of what is steted abeve I see ne redsens
. i

|

{ R.RANCARAJAN ) ‘
Member (Admn,.) I

Dsted: 10th April, 1996 ﬂ?v¢ﬂﬁﬁ; l
$ o - . -7‘1*6%')
( Dictated in Open Ceurt ) P %feﬁ(@i‘m Afﬂ’ Le.).
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')COpy toi-

1. The Chief rest Master General, A.P.,Circle, Govt, of India,
Dak sSadan, Hyderabad,

2, Post Master General, Hyderabad Region, Hyderabad,

3. Superintendent of Post Offices, Mahabubnagar, nahabubnagar
District, '

4, Ome cepy to Sri. S.Rajeswar Reddy, advecate, CAT, Hyd.
5. One copy to Sri, K.Bhaskara Rae, Addl. CGSC, CAT, Hyd.
6. Ome cepy to Library, CAT, Hyd.

7. Ome spare cepy.

Rsm/-
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